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Google Earth Location of the Storage Tank Constructed in Polian 
Beet (Lat 31.356974 and Long 76.181317) 
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Photograph of the Storage Tank Constructed in Polian Beet (Lat 
31.356974 and Long 76.181317) 
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Drone Photograph Storage Tank Constructed in Polian Beet (Lat 
31.356974 and Long 76.181317) 
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Google Map Location of Project Site vis a vis storage tanks and 
tubewells built through out Tehsil Haroli, District Una without 
environmental clearance in Dharampur, Polian and Dulehar. 
Distance from Dharampur to Polian is approximately 10 KM. 
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Photograph of the Storage Tank Constructed in Dharampur (Lat 
31.434008 and Long 76.250778) 
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Photograph of the Storage Tank Constructed in Dulehar  

(Lat 31.331111, Long 76.225833) 
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1. Whether the judgment is allowed to be published on the net?  

2. Whether the judgment is allowed to be published in the NGT  
        Reporter? 
 
JUSTICE SWATANTER KUMAR, (CHAIRPERSON)  

 

By this common judgment, we shall dispose of the Original 

Applications No. 213 of 2014 and 135 of 2014 (upon transfer from 

SZ Bench, numbered as Original Application No. 37 of 2015) as well 

as Miscellaneous Applications No. 291, 293, 294 of 2015 in Original 

Application No. 37 of 2015, Miscellaneous Applications No. 755 of 

2014 & M.A. No. 177 of 2015 in Original Applications No. 213 of 

2014 and the claims of all the seven interveners/Respondents, as 

common question of law on somewhat similar facts arise for 

determination of the Tribunal in all these cases. We may briefly 

notice the facts of each Original Application giving rise to their 

filing. 

2. In Original Application No. 213 of 2014, the Applicant claims 

that he is a former member of the Indian Forest Service and is the 

convener of the “Yamuna Jiye Abhiyaan”. The Organization is 

working for promotion of nature conservation as a strategy for 

establishment of a peaceful world.   

3. According to the Applicant, the State is under a constitutional 

duty in terms of Article 51A of the Constitution of India, to protect 

and improve the natural environment, including forests, lakes, 

rivers and wildlife.  Respondent No. 1 has issued a Notification 

dated 14th September, 2006 titled the Environment Clearance 

Regulations of 2006 (for short ‘Notification of 2006’), under the 
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powers conferred upon it by sub-Section (1) and clause (v) of sub-

Section (2) of Section 3 of the Environmental Protection Act, 1986 

(for short ‘Act of 1986’). As per the provisions of the Notification of 

2006, the project or activities falling under Category ‘A’ of the 

Schedule require prior permission from the Central Government 

while project and activities falling under Category ‘B’ require prior 

permission from the State Environment Impact Assessment 

Authority (for short ‘SEIAA’).  These permissions are to be obtained 

before any construction work or preparation of the land by the 

project management except for securing the land is started on 

project or activity. Respondent No.1 issued the Office Memorandum 

dated 16th November, 2010 for consideration of proposals involving 

violation of the Act of 1986 and the Notification of 2006.  On 12th 

December, 2012, the Ministry of Environment, Forest and Climate 

Change (for short ‘MoEF’) issued another Office Memorandum, 

superseding the Office Memorandum of 16th November, 2010.  In 

terms of this Office Memorandum, it was stated that as soon as any 

case of violation with respect to the Notification of 2006 is brought 

to the notice of the MoEF, it will proceed to verify the veracity of the 

complaint through the regional offices and upon such verification 

the explanation of Project Proponent will be asked for.  If the 

Ministry is satisfied that it is a case of violation, then before 

proceeding any further, the authorities would require the Project 

Proponent to submit its environment related policy, plan of action 

and a written commitment to ensure that violation will not be 

repeated within 60 days in terms of the Office Memorandum dated 
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          No.76, Mount Salai,
          Guindy, Chennai - 600 032.

       3) The District Collector
          Thiruvallur District
          Master Plan Complex NH 205,
          Chennai - Tiruttani Highway,
          Thiruvallur, Tamil Nadu - 602 001.

       4) ACS Medical College and Hospital
          Through the President
          Numbal Village,
          Ponnamallee Taluk, Thiruvallur District,
          Tamil Nadu - 600 077.
                                                                 ...Respondent(s)

                                   Page 1 of 19
     For Applicant(s):           Mr. G. Stanly Hebzon Singh and
                                Mr. K. Mageshwaran.

    For Respondent(s):          Mr. G.M. Syed Nurullah Sheriff for R1.
                                Mr. S. Sai Sathya Jith for R2.
                                Dr. D. Shanmuganathan for R3.
                                Mr. B. Radhakrishnan &
                                Mr. K. Sivasubramaniyan for R4.

    Judgment Reserved on: 30th September, 2024.

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

                                      JUDGEMENT

Delivered by Smt. Justice Pushpa Sathyanarayana, Judicial Member

1. The applicant, which is a registered society founded in order to work towards the upliftment and
improvement of conditions of life, has expressed his concern about the environmental violations
committed by the 4th Respondent viz., M/s. ACS Medical College and Hospital, which is established
and commenced their operation without obtaining requisite prior Environmental Clearance and
Consent from the authorities.
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2. The applicant has alleged that the 4th Respondent has violated several environmental regulations,
causing harm to the environment and public health. In the application, the applicant has contended
that the 4th Respondent had commenced construction and operation of the medical college and
hospital in a built-up area of 78,103.58 Sq. Meters in a land area of 1,19,263.71 Sq. Meters in Survey
Nos.35/1, 2, 3, 63/2, 64/1A and 1B2 in Numbal Village, Ponnamallee Taluk, Thiruvallur District,
without prior Environmental Clearance from the State Environmental Impact Assessment Authority
- Tamil Nadu (for short 'SEIAA - Tamil Nadu').

3. It is alleged that the operation of the 4th Respondent falls under 'B' Category of Item 8 (a) -
'Building and Construction Projects' of the EIA Notification, wherein the prior Environmental
Clearance is mandatory before the commencement of the construction of the medical college and
hospital. The 4th Respondent has not obtained the mandatory Consent to Establish and Consent to
Operate under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981. It is further alleged that the 4th Respondent failed to obtain
authorization letter under the provisions of the Bio Medical Waste Management Rules, 2016 for the
proper segregation, storage and disposal of biomedical waste.

4. The applicant alleges that unscientific disposal and dumping of biomedical waste would cause
severe health hazards to the people in the vicinity. The unscientific, unauthorized and undesignated
segregation and disposal of biomedical waste by the 4th Respondent causes a great threat to the
general public, doctors, nurses and health care workers.

5. The other allegation is that there is no effective ETP to treat the untreated effluents generated
from the hospital and medical college and the same is being discharged into the public drainage. The
next allegation levelled against the 4th Respondent is regarding the illegal extraction of the
groundwater for the operation of the medical college and hospital. It is alleged that the Project
Proponent had illegally sunk several bore wells in the project site for the medical college and
hospital. The 4th Respondent has failed to obtain permission from the Central Groundwater
Authority/ State Groundwater Authority prior to the extraction of the groundwater from the project
site.

6. The applicant also has sent a representation in this regard dated 18.11.2021 to the authorities
concerned, highlighting the non-compliance of the environmental norms by the 4th Respondent.
However, no action has been taken by the authorities for the violation of the provisions of the EIA
Notification, Environment (Protection) Act, 1986, Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981.

7. So, on the above grounds, the applicant seeks directions to the authorities to take stringent action
against the 4th Respondent for continuing illegal, unauthorized and unscientific operation of the
medical college and hospital, which is operating without Environmental Clearance and Consent and
to demolish the buildings and pay the environmental compensation.

8. In the report dated 06.02.2023 of the SEIAA - Tamil Nadu, it is stated that the 4th Respondent
had applied for seeking the Terms of Reference (ToR) under the violation category for the medical
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college and hospital, which was placed in the State Expert Appraisal Committee - Tamil Nadu (for
short 'SEAC - Tamil Nadu') Meeting held on 11.06.2019. As the Project Proponent had already
commenced the construction activity, it was to be considered under the violation category. The
SEAC - Tamil Nadu noted that the Project Proponent had applied before the MoEF&CC under the
violation category notification dated 14.03.2017. The SEAC - Tamil Nadu had directed the Project
Proponent to revise the application considering the total built-up area. The proposal was again
considered on 24.08.2020. Based on the presentation made by the Project Proponent, it was
decided to recommend the proposal to the SEIAA - Tamil Nadu for considering the issuance of ToR
in three parts as annexed for conducting the EIA Study. The revised proposal in Form - I with the
existing built-up area of 78,103.58 Sq. Meters, as committed in the meeting, were to be uploaded in
the Parivesh portal before placing the subject to the SEIAA - Tamil Nadu. The Project Proponent
had submitted additional details to the SEIAA - Tamil Nadu on 05.11.2020, which was placed in the
meeting held on 11.11.2020. After considering the same, the SEIAA - Tamil Nadu decided to accept
the recommendation of the SEAC - Tamil Nadu and to grant the Standard ToR for undertaking the
EIA and preparation of EMP with specific ToR for assessment of ecological damage, remediation
plan, and natural and community resources augmentation plan. The Project Proponent also
submitted a detailed EIA Report dated 13.10.2022 based on the ToR issued by the SEIAA - Tamil
Nadu.

9. Meanwhile, the above Original Application was filed before this Tribunal. This Tribunal had
constituted a Joint Committee to inspect the project site and submit a report. Later, the subject was
placed in the SEIAA - Tamil Nadu Meeting held on 31.10.2022 and the SEIAA - Tamil Nadu had
noted that the SEAC - Tamil Nadu in its Meeting held on 13.10.2022 had furnished its
recommendation for granting Environmental Clearance subject to the conditions stated therein. The
SEIAA - Tamil Nadu decided to inform the project proponent to furnish the particulars as
recommended by the SEAC - Tamil Nadu in its Meeting held on 13.10.2022, which includes the
amount prescribed for ecological remediation, natural resource augmentation and community
resource augmentation, which would come to Rs.121.72 Lakhs and the same shall be spent for
ecological damage remediation.

10. Before delving on the legal aspects, it would be appropriate to be clear on the facts.

11. The 4th Respondent, which is M/s. ACS Medical College and Hospital affiliated with Dr. M.G.R.
Educational and Research Institute (Deemed to be University), had taken lands on lease and
obtained Consent to Establish from the TNPCB on 14.02.2008. The construction of the buildings for
the medical college was started in the year 2008. In the meanwhile, permission to start the medical
college was issued by the Ministry of Health and Family Welfare on 04.07.2008. On 25.03.2009, the
application in Form - I was submitted for Environmental Clearance to the 2nd Respondent/ SEIAA -
Tamil Nadu. The SEIAA - Tamil Nadu had sought for additional particulars on 27.07.2009.
Thereafter, in July 2010, a request was made to make a presentation of the project through the
Environmental Consultant. Again, additional particulars were required. In February 2012, once
again the 4th Respondent requested to make a presentation of the project through the
Environmental Consultant. In September 2012, the term of the SEAC - Tamil Nadu was completed
and the appraisal for the proposal by the newly constituted SEAC was to be in the forthcoming
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meeting. In the meanwhile, it was specifically brought to the knowledge of the Project Proponent by
the SEIAA

- Tamil Nadu vide letter dated 13.12.2012 that any construction activity towards the project
implementation without obtaining prior Environmental Clearance is a cognizable offence under
Section 19 of the Environment (Protection) Act, 1986 and is liable to punishment for the
contravention of the provisions of the said Act and Rules. The Project Proponent was specifically
instructed not to commence any activity other than cleaning the site, fencing the site and putting up
temporary structures for accommodation of guards along with basic facilities like toilet and water
supply made as temporary arrangements.

12. In the meanwhile, the MoEF&CC has issued a notification vide S.O.3252 (E) dated 22.12.2014,
making certain amendments in Category (8) relating to 'Building and Construction projects' and
'Area Development and Township projects' and sub-items 8 (a) and 8 (b). As per the said
notification, the term built-up area above 20,000 Sq. Meters and less than 1,50,000 Sq. Meters fall
under 'B' Category and the project activities shall not include industrial sheds, schools, colleges and
hostels for educational institutions, but such buildings shall ensure sustainable environmental
management, etc. Even presuming that the above S.O. granted an exemption, it did not extend to
the medical college and hospital.

13. Another O.M. issued by the MoEF&CC with a clarification on exemption to hospital component,
building project was issued on 09.06.2015. The said O.M. was issued based on the representation
from various educational institutions regarding issuing clarification on the status of universities and
other educational institutions. The matter has been examined in the Ministry and as per the S.O.
3252 (E) dated 22.12.2014 exemptions to buildings of educational institution were granted. In the
case of a medical university/institute, it was clarified that the component of the hospital will
continue to require prior Environmental Clearance. Yet another Notification in S.O. 804 (E) dated
14.03.2017 was issued relating to the norms fixed for the violation category of the projects. This
enabled issuance of ToR for those Project Proponents, who had started the work on site, expanded
the production beyond the limit of Environmental Clearance or change in product mix without
obtaining prior Environmental Clearance under the EIA Notification, 2006 to apply within a period
of 60 days in the violation category. On 19.06.2017, the 1st Respondent intimated that as per
Notification dated 14.03.2017, the application under the violation category could not be processed
by the SEIAA - Tamil Nadu and instructed the Project Proponent to apply to the MoEF&CC for the
Environmental Clearance.

14. To be noted is that the first application seeking Environmental Clearance by the Project
Proponent was made on 25.03.2009 before the SEIAA - Tamil Nadu and the same is not pursued.
The SEIAA - Tamil Nadu on 28.03.2018 had sent a communication pursuant to the direction issued
by the Hon'ble High Court on 14.03.2018 in W.P. No.11189 of 2017 that the Project Proponents, who
had not submitted the proposal within six months window period, are required to submit the
proposal within 30 days before the SEIAA. Accordingly, the Project Proponent seems to have
applied online vide SIA/TN/NCP/24686/2018 on 12.04.2018. The Project Proponent also had made
an application in Form - I, Form - IA and ToR along with necessary enclosures seeking
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Environmental Clearance for the hospital.

15. While so, vide Notification S.O. 5733 dated 14.11.2018, delegating the powers to the local bodies/
such as Municipalities, Development Authorities, District Panchayats, the case may be, to ensure the
compliance of environmental conditions in respect of the building or construction projects with a
built-up area of more than 20,000 Sq. Meters and less than 1,50,000 Sq. Meters for industrial
sheds, educational institutions, hostels and hospitals was issued. On the very next day i.e.
15.11.2018, by Notification S.O. 5736 (E), an exemption was given to both educational institution
buildings and hospitals having above 50,000 Sq. Meters and less than 1,50,000 Sq. Meters of
building.

16. On 22.01.2019, the TNPCB issued a show cause notice for violation of the consent order
conditions on the specific allegation that the Project Proponent had commissioned the hospital and
the same is under operation without obtaining Consent to Operate from the Board and the Project
Proponent also had commenced the operation without obtaining Environmental Clearance as
required under the EIA Notification. In reply to the above show cause notice, the Project Proponent
had stated that several guidelines issued by the MoEF&CC from 2010 to 2014 with less clarity on the
operation of the medical college and hospital had restricted them from obtaining Environmental
Clearance and Consent to Operate. The Project Proponent further stated that only in the O.M. dated
09.06.2015, it was directed to obtain Environmental Clearance towards the operation of the hospital
component of the medical college. Based on the above, the 4th Respondent had submitted an
application before the SEIAA - Tamil Nadu for obtaining Environmental Clearance in 2016.

17. Subsequently, the Project Proponent applied under the violation category, which is also under
process. However, the Project Proponent had admitted that they did not apply for the Consent to
Operate. In the meanwhile, the 1st Respondent had sought for additional details from the Project
Proponent, including the date of commencement of construction of different blocks with details and
also the present stage of construction at the site. Additional details were submitted by the Project
Proponent on 02.05.2019. On 23.11.2020, the ToR was issued for the preparation of the EIA Report,
ecological damage, etc. as a violation category. The Project Proponent had completed the EIA Study
and complied with the conditions of the ToR and submitted the report to the SEIAA - Tami Nadu on
23.08.2021. The additional particulars were also submitted on 16.10.2021.

18. In the meanwhile, once again the TNPCB issued a show cause notice on 24.01.2022 for violation
of the provisions of the Bio Medical Waste Management Rules, 2016 both under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981. The Project Proponent also replied on 28.01.2022 stating that the agreement was entered
with M/s. Tamil Nadu Waste Management Limited for collection, transportation, treatment and
disposal of biomedical waste generated by the institution. The agreement with the above said agency
is renewed year after year and the said agency is periodically removing the biomedical waste from
the institution. The additional reply was also given on 10.02.2022. In the meanwhile, the SEIAA -
Tamil Nadu proposed to inspect the site and communicate the same vide letter dated 21.04.2022.
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19. On 19.05.2022, the O.M. was issued by the MoEF&CC stating that the exemption provided for
educational institutions vide Ministry's Notification S.O.3252 (E) dated 22.12.2024 shall be
applicable to all educational institutions covered under the definition of educational institution, as
mentioned in Noise Pollution (Regulation and Control) Rules, 2000 and these educational
institutions are directed to strictly implement the guidelines issued vide O.M. dated 09.06.2015 to
ensure sustainable environment management. Another O.M. dated 28.06.2022 was issued on the
applicability of the EIA Notification, 2006 for educational institutions.

20. On 13.10.2022, in the SEAC - Tamil Nadu meeting, an inspection committee was formed and
inspected and the observation of the sub-committee was taken into consideration. On 31.10.2022, in
the 565th Meeting of the SEIAA - Tamil Nadu, it was recommended that for the ecological
remediation, natural resource augmentation and community resource augmentation plan a sum of
Rs.21.72 Lakhs in the form of a Bank Guarantee is to be paid to the TNPCB by the 4th Respondent.
The proposed CER amount of Rs.21.72 Lakhs shall be spent as committed for issuance of the
Environmental Clearance and submitted a proof of action taken by the State under Section 19 of the
Environment (Protection) Act, 1986.

21. On 31.01.2023, pending the above Original Application, a representation was submitted by the
4th Respondent to the 1st Respondent about the applicability of the violation category so far
considered by the 1st Respondent and non-consideration of exemption of educational and hospital
building project under Schedule (8) of the EIA Notification and its amendment and the
retrospective validity and recommendation of the SEAC - Tamil Nadu about various remedial
measures in view of the violation category, which is not at all attracted according to the 4th
Respondent. Thereafter, the 4th Respondent submitted a representation to the SEIAA - Tamil Nadu
on 17.05.2023, after which, a reply was sent by the 1st Respondent dated 12.07.2023. The 4th
Respondent had represented that the Notification of the MoEF&CC vide S.O. 5733 (E) dated
14.11.2018 and S.O. 5736 (E) dated 15.11.2018, exempt the hospital up to 1,50,000 Sq. Meters from
obtaining Environmental Clearance and the said exemption will have a retrospective effect and the
stay issued to the above-mentioned notification by the Hon'ble High Court of Delhi will not extend
to the State of Tamil Nadu. In response to the same, the SEIAA - Tamil Nadu has replied that as far
as the retrospective effect of amendment of Act, Rules, etc., the Hon'ble Supreme Court of India,
vide Order dated 06.09.2021 in Assistant Excise Commissioner, Kottayam's case & Ors. Vs.
Esthappan Cherian & Anr. [C.A. No.5815 of 2009], observed that, "There is profusion of judicial
authority on the proposition that a rule of law cannot be construed as retrospective unless it
expresses a clear or manifest intention, to the contrary ... ... ...

... ... ... Another equally important principle applies: in the absence of express statutory
authorization, delegated legislation in the form of rules or regulations, cannot operate
retrospectively".

22. In this case, the impugned notifications do not mention about the notifications having a
retrospective effect. Even if one concedes that the notifications will have a retrospective effect, then
the contents of the O.M. issued by the MoEF&CC vide dated 19.05.2015 removing the exemption to
hospitals will also have the retrospective effect which would nullify the case of the 4th Respondent.
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23. Regarding the stay order issued by the Hon'ble High Court of Delhi and its jurisdiction over the
other states, the SEIAA - Tamil Nadu has pointed out that the National Green Tribunal which has
jurisdiction over the entire country also has stayed the operation. Therefore, the plea of the 4 th
Respondent could not be considered. Further, in the 641st Meeting dated 27th and 28th July 2023,
the authority reviewed the contents of the representation in detail. The authority noted that the
Project Proponent has not complied with any of the conditions indicated in the 565th Authority
meeting. Hence, the authority, after detailed deliberation, decided that the Member Secretary,
SEIAA

- Tamil Nadu shall address the TNPCB to issue a show cause notice to the Project Proponent for
violating the Environment (Protection) Act, 1986.

24. The Joint Committee which was constituted by this Tribunal to file a report based on the
inspection was filed on 02.03.2022. The Joint Committee had inspected the subject premises on
22.02.2022 and observed that the 4th Respondent Medical College and Hospital was functioning in
the existing buildings without obtaining Environmental Clearance and Consent to Operate both
under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 from the TNPCB. The 4 th Respondent had obtained planning
permission from the CMDA on 26.05.2016 for the construction of the college block, girls hostel,
nurse quarters, staff quarters, hospital block I and II, canteen shed, mortuary block, residential
quarters, auditorium-ground floor, boys hostel, crèche, dental block and other structures with a
total built-up area of 75,636.51 Sq. Meters but the application for the Environmental Clearance
applied before the SEIAA - Tamil Nadu was for a built-up area of 78,103.58 Sq. Meters.

25. The Joint Committee also noticed that the additional construction of three blocks at various
stages was found under construction in addition to the existing facilities without obtaining
Environmental Clearance. The Consent to Establish issued by the TNPCB dated 14.02.2008 was
valid up to 13.02.2010 for carrying out the construction of hospital to treat patients with 350 beds,
inpatient of 250 Nos./day and outpatients and institution of 600 Nos. per day. The TNPCB issued a
show cause notice dated 22.01.2019 for operating the hospital and medical college without obtaining
Consent to Operate. The TNPCB also had issued directions to obtain Environmental Clearance
within a period of one month and to obtain Consent to Operate within a period of two months.
Additional directions were issued to be complied with and reported on or before 31.01.2022 viz., (1)
Health Care Facility shall obtain Environmental Clearance under the EIA Notification, (2) To obtain
Consent to Operate within three months and (3) To ensure that no treated or untreated sewage and
trade effluent shall gain access to the nearby land/water sources at any point. The TNPCB also
issued a show cause notice under Section 5 of the Environment (Protection) Act, 1986 for recovery
of the environmental compensation for non-compliance with the provisions of the Biomedical Waste
Management Rules, 2016.

26. The Joint Committee further noticed that two STPs provided for the treatment of sewage were
not operated effectively since no sludge was found in the sludge dry beds. The treated sewage was
utilized on land for gardening. The biomedical waste generated from the 4th Respondent Health
Care Facility was stored in a separate closed shed and disposed of through the common biomedical
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waste treatment facility of M/s. Tamil Nadu Waste Management Limited. The 4th Respondent also
made an agreement with the above agency which was valid up to 31.03.2022 for the disposal of the
biomedical waste. However, the 4th Respondent had not obtained authorization under the Bio
Medical Waste Management Rules. The Joint Committee has further found that the lands on which
constructions were made are patta lands. In the 'A' Register pertaining to the same and also in the
FMB, there is no mention of a pond, lake, channels, water course poramboke, etc. However, in the
Village Map, in Sy. No.35, in the north-eastern part, the pond details are noted. But there is no
sub-division of the said survey number.

27. Accordingly, the Joint Committee calculated the environmental compensation for the combined
activities of the 4 th Respondent without appropriate approval at Rs.3,38,40,000/-. The above said
environmental compensation was calculated by the Joint Committee, after the Board had issued a
show cause notice under Section 5 of the Environment (Protection) Act, 1986 dated 24.01.2022.

28. The independent report of the TNPCB is also filed dated 21.03.2023. The TNPCB also has found
that the 4th Respondent was functioning without Consent to Operate and Environmental Clearance.
The STP and ETP provided on the premises were not properly maintained. The institution generates
more than 450 KLD of sewage and trade effluent and there is no MLSS aeration tank and seems that
groundwater is being filled and the same was found aerated. It was also noticed that sewage and
trade effluents from the treatment plant are discharged directly to the back side of the treatment
plant on open land for percolation as well as into the storm water drain within the premises. The 4th
Respondent had not applied and obtained authorization under the Bio Medical Waste Management
Rules. The TNPCB has found that there is an additional construction of three blocks i.e., college
building, residential quarters, etc. was in progress without obtaining the necessary consent of the
Board and without obtaining Environmental Clearance.

29. The point that arises for determination is:

Whether the 4th Respondent has obtained all clearances/ approvals for running the
medical college, hostel and hospital?

30. Admittedly, the 4th Respondent had not obtained Environmental Clearance or Consent before
the commencement of construction of the project, which exceeds the built-up area of 20,000 Sq.
Meters under Category 8 (a) of the EIA Notification, 2006. This non-compliance places the project
under the 'violation' category, requiring additional obligation, including payment of environmental
compensation.

31. The main contention of the learned counsel for the 4th Respondent is that the buildings
constructed for educational institutions such as schools, colleges and hostels are exempted from
obtaining a prior Environmental Clearance, placing his reliance on S.O. 3252 (E) dated 22.12.2014.
The above S.O. granted an exemption for educational institutions, including schools, colleges and
hostels only. It did not exempt the hospital component which requires prior Environmental
Clearance, as the exemption did not specifically mention the applicability to hospital facilities.
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32. In this regard, the MoEF&CC issued an O.M. dated 09.06.2015, confirming and clarifying that
the exemption granted to educational institutions under S.O. 3252 (E) dated 22.12.2014 did not
extend to hospital facilities associated with medical colleges. This clarification affirms that the 4th
Respondent was obligated to obtain a prior Environmental Clearance for its hospital operations.
Therefore, the continued functioning of the 4th Respondent hospital without a prior Environmental
Clearance is a direct violation of the EIA Notification, 2006.

33. In the meanwhile, a notification viz., S.O. 804 (E) dated 14.03.2017 was issued, which provided a
mechanism for regularizing the projects that had commenced the construction without obtaining
prior Environmental Clearance by applying under the 'violation' category. The 4th Respondent took
advantage of this and filed an application under the notification of S.O. 804 (E) dated 14.03.2017,
thus, acknowledging its non- compliance.

34. Meanwhile, the MoEF&CC has issued a notification vide S.O. 5733 (E) dated 14.11.2018,
delegating the powers to the Local Bodies such as Municipalities, Development Authorities and
District Panchayats to ensure compliance with environmental conditions for building construction
projects. This applies specifically to the project with built-up area exceeding 20,000 Sq. Meters but
less than 1,50,000 Sq. Meters. The categories covered under this delegation included industrial
sheds, educational institutions, hospitals and hostels.

35. On the very next day, another S.O. 5736 (E) dated 15.11.2018 was issued by the MoEF&CC,
granting an exemption from obtaining prior Environmental Clearance for both educational
institutions, buildings and hospitals with a built-up area exceeding 50,000 Sq. Meters but less than
1,50,000 Sq. Meters.

36. While the notification mentioned above exempted the educational institutions, buildings and
hospitals with a built-up area between 50,000 Sq. Meters and 1,50,000 Sq. Meters from obtaining
prior Environmental Clearance, will not have retrospective application. Admittedly, the construction
and operational activities for the hospital component of the 4 th Respondent commenced well
before the issuance of the above notification in 2008. In other words, the 4th Respondent had
commenced the construction and its operation when the prior Environmental Clearance was
mandatory under the EIA Notification, 2006. To be noted is that the 4th Respondent had obtained
CTE from the TNPCB on 14.02.2008 and application in Form - I was submitted for Environmental
Clearance on 25.03.2009 before the SEIAA - Tamil Nadu.

37. As per Assistant Excise Commissioner, Kottayam's case, referred supra, retrospective
applicability is not presumed unless specifically mentioned in the notification, which is not the case
here. Therefore, the notification does not exempt the 4 th Respondent from obtaining
Environmental Clearance for the hospital component of their project and their continued operation
without requisite approvals constitutes a violation of environmental regulations.

38. On 07.07.2021, the MoEF&CC issued another Office Memorandum which provided a Standard
Operating Procedure (SOP) for identifying and handling violation cases under the EIA Notification,
2006. This SOP was issued in compliance with the order of the National Green Tribunal, Western

Meenava Thanthai K.R.Selvaraj Kumar ... vs Tamil Nadu State Environment Impact ... on 28 January, 2025

Indian Kanoon - http://indiankanoon.org/doc/63102484/ 10

32207



Zone Bench in Appeal No.34 of 2020 (WZ) [Tanaji B. Gambhire Vs. Chief Secretary Government of
Maharashtra & Ors.] dated 24.05.2021.

39. The O.Ms. dated 07.07.2021 and 28.01.2022 introduced the procedural changes for processing
violation category cases. However, their operations were stayed by the Hon'ble Supreme Court of
India in Vanashakti Vs. Union of India & Ors. [W.P. (C) No.1394 of 2023] dated 02.01.2024.
Subsequently, on 02.02.2024, the Hon'ble Supreme Court in the same case clarified its order passed
on 02.01.2024, which is usefully extracted below:-

"5. We clarify that our orders dated 02nd January, 2024 would not come in the way
o f  t h e  c o m p o n e n t  a u t h o r i t i e s  i n  c o n s i d e r i n g  t h e  p r o p o s a l s  f o r
modifications/alterations in the Environmental Clearances if area of such projects
had any valid Environmental Clearances prior to 07th July, 2021.

6. Needles to state that such applications for modification/alteration would be
considered by the competent authorities strictly in accordance with law as it existed
prior to 07th July, 2021."

40. There was another challenge to the O.M. dated 07.07.2021 before the Hon'ble High Court of
Madras at Madurai Bench in W.P. (MD) No.11757 of 2021 [Fatima Vs. Union of India]. The Hon'ble
High Court, on 15.07.2021, granted an interim stay, on the ground that the concept of ex-post facto
approval is alien to environment jurisprudence and it is an anathema to the EIA Notification, 2006.
In its final order dated 30.08.2024, the Hon'ble High Court of Madras held as follows:

"29.Ergo, the sequitur is,

(i) captioned three W.P.s, namely W.P. (MD) Nos.8866 of 2021, 11757 of 2021 and
W.P. No.18829 of 2021 are allowed in the aforesaid manner, impugned OMs dated
19.02.2021 and 07.07.2021 issued by MoEF are quashed / set aside but prospectively
albeit with a window to three ongoing / completed projects as set out elsewhere supra
in this order. Consequently, connected Writ Miscellaneous Petitions thereat are
closed. There shall be no order as to costs;

(ii) Contempt Petition No.56 of 2022 is closed and the respondent is purged of
contempt vide Rule of contempt issued on 08.03.2022. Consequently, connected Sub
application is closed."

41. Aggrieved by the aforementioned final order, the writ petitioner therein preferred an appeal
before the Hon'ble Supreme Court. In Special Leave Petition (Civil) Diary No.49103 of 2024 [Fatima
Vs. Union of India], the Hon'ble Supreme Court passed an interim order on 06.01.2025, which is
reproduced below:-

"We direct that if any applications are pending for grant of ex post facto clearances on
the basis of OMs dated 19th February, 2021 and 7th July, 2021, the same shall be
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processed. However, final order granting approval shall not be passed till further
orders."

42. Therefore, the application as per O.M. dated 07.07.2021 can be availed to the 4th Respondent
subject to 'Fatima case' referred supra.

43. To be noted is that in Original Application No.65 of 2019 (WZ) [Ajay Jayvantrao Bhosale Vs.
Union of India & Ors.] dated 29.11.2024, the National Green Tribunal of Western Zone Bench, has
held that the Project Proponent had applied for ex-post facto clearance prior to the date of judgment
passed by the Hon'ble High Court of Madras as well as prior to the date of order passed by the
Hon'ble Supreme Court staying the operation of the O.M. dated 07.07.2021. Therefore, till these
judgments/orders were pronounced, position of law would be taken to be that the SOP provided
under O.M. dated 07.07.2021 was in force as per the order of the Hon'ble Supreme Court delivered
in Electro Steel's case (Civil Appeal Nos. 7576- 7577 of 2021).

44. The O.M. dated 07.07.2021 is now before the Hon'ble Supreme Court in the cases of Vanashakti
and Fatima, which have been clubbed together. However, the subsequent order in the Fatima case,
which permits processing of the application but restricts the passing of final orders, shall prevail.
This is because it is the later order and arises from an SLP originating from the State of Tamil Nadu,
which falls within the jurisdiction of the Madras High Court, the same jurisdiction as that of the 4th
Respondent.

45. Now coming to the facts of the present case, admittedly, the 4th Respondent has made an
application to the 1st Respondent under the 'violation' category only on 31.01.2023, seeking
exemption for an educational and hospital building project under Schedule (8) of the EIA
Notification, 2006. The Hon'ble High Court of Madras at Madurai Bench initially stayed the said
Office Memorandum on 15.07.2021.

46. In the instant case, the project is within the jurisdiction of the Madras High Court, as the 4th
Respondent - Educational Institution and Hospital is situated within the jurisdiction of the Madras
High Court. Therefore, the stay granted in W.P. (MD) No.11757 of 2021 was applicable.
Furthermore, the subsequent final judgment of the Madras High Court on 30.08.2024, has quashed
the O.M. dated 07.07.2021.

47. In light of the above facts, the applicable regulatory framework, and judicial precedents, it is
clear that the Project Proponent, i.e., the 4th Respondent, cannot rely on the O.M. dated 07.07.2021
to regularize their non-compliance. However, based on the Supreme Court's order in the Fatima
case, the application can be processed provided it is otherwise in order. It is important to note that
no final orders can be passed on the application at this stage.

48. The fact remains that though the Project Proponent has been in operation since 2008, having
obtained the Consent to Establish from the Tamil Nadu Pollution Control Board on 14.02.2008, did
not care to obtain prior Environmental Clearance though had applied for it on 25.03.2009. So, from
the date of commencement of the operation, the Project Proponent is a violator.
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10 
00:00:10,880 --> 00:00:11,710 
भारत सरकार से 
 
11 
00:00:11,720 --> 00:00:12,360 
आ जाएगी जो की बहुत  
 
12 
00:00:12,360 --> 00:00:13,990 
अडिांस स्टेज पर है और 
 
13 
00:00:14,000 --> 00:00:15,520 
हमें उम्मीद है की बहुत जल्दी जो है िो 
 
14 
00:00:15,560 --> 00:00:16,280 
एनिार्यरनमेंटल क्ललर्यरेंस  
 
15 
00:00:16,280 --> 00:00:17,080 
िहााँ ममल जाएगी 
 
16 
00:00:17,360 --> 00:00:18,160 
अभी हमारा फोकस  
 
17 
00:00:18,160 --> 00:00:19,600 
जो है की लर्योंकक टाइम 
 
18 
00:00:19,680 --> 00:00:21,040 
प्रोजेलट में आप जाने के मलए और 
 
19 
00:00:21,120 --> 00:00:22,080 
इंफ्रास्ट्रलचर को जल्दी 
 
20 
00:00:22,080 --> 00:00:22,910 
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 डेिलॅप करने के मलए 
 
21 
00:00:22,920 --> 00:00:24,080 
हम एलसटनकल इंफ्रास्ट्रलचर  
 
22 
00:00:24,080 --> 00:00:24,910 
के ऊपर फोकस कर 
 
23 
00:00:24,920 --> 00:00:26,280 

रहे हैं क्जसमें मेनली  
 
24 
00:00:26,280 --> 00:00:27,630 
हमारा सड़कों का विकास 
 
25 
00:00:27,640 --> 00:00:29,440 
जो है बाहर की जो सड़के हैं क्जन्होंने 
 
26 
00:00:29,600 --> 00:00:30,960 
प्रोजेलट से जोड़ना है क्जन्हें  
 
27 
00:00:31,360 --> 00:00:32,000 
दसूरा हमारा है  
 
28 
00:00:32,000 --> 00:00:33,350 
पानी की सप्लाई जो होनी है 
 
29 
00:00:33,360 --> 00:00:34,600 
लगभग 15 MLD की 
 
30 
00:00:35,240 --> 00:00:36,440 
प्रोजेलट के मलए 
 
31 
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00:00:36,440 --> 00:00:37,910 
 तीसरा हमारा है कक बबजली की 
 
32 
00:00:37,920 --> 00:00:38,760 
सप्लाई जो होनी है  
 
33 
00:00:38,760 --> 00:00:39,440 
उस प्रोजेलट के मलए 
 
34 
00:00:39,800 --> 00:00:41,120 
उसका काम जो है हमारा िो 
 
35 
00:00:41,480 --> 00:00:42,880 
बड़े जोरो से चला हुआ है 
 
36 
00:00:43,720 --> 00:00:45,120 
पानी का तो मैं आपको 
 
37 
00:00:45,120 --> 00:00:45,950 
 बताना चाहता हूाँ कक 
 
38 
00:00:45,960 --> 00:00:47,040 
हमारा लगभग 80 प्रततशत 
 
39 
00:00:47,040 --> 00:00:48,280 
 काम जो है िो 
1 
00:00:01,120 --> 00:00:02,800 
चाहे िो बोरिेल का काम हो चाहे िो 
 
2 
00:00:03,440 --> 00:00:04,480 
राइक्जंग मेन ले करने का  
 
3 
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00:00:04,480 --> 00:00:05,510 
हो मेन िाटर टैंक 
 
4 
00:00:05,520 --> 00:00:06,120 
सप्लाई का 
 
5 
00:00:06,760 --> 00:00:07,320 
काम हो 
 
6 
00:00:07,600 --> 00:00:09,000 
र्या ररचाजक स्ट्रलचसक की बात हो 
 
7 
00:00:09,240 --> 00:00:09,720 
िो हमारा बहुत 
 
8 
00:00:09,720 --> 00:00:10,630 
 अडिांस्ड स्टेज पे है जैसा 
 
9 
00:00:10,640 --> 00:00:11,400 
मैंने बतार्या लगभग  
 
10 
00:00:11,400 --> 00:00:13,160 
80 प्रततशत से ज्र्यादा काम जो है 
 
11 
00:00:13,520 --> 00:00:14,880 
IPH विभाग कर चुका है 
 
12 
00:00:15,360 --> 00:00:16,280 
बबजली बोडक की जहााँ तक  
 
13 
00:00:16,280 --> 00:00:17,680 
बात है हमें इनीमशर्यली 
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14 
00:00:18,200 --> 00:00:19,080 
10 मेगािॉट 
 
15 
00:00:19,560 --> 00:00:20,080 
पािर सप्लाई जो है 
 
16 
00:00:20,080 --> 00:00:20,990 
 िो देनी है डर्युररगं 
 
17 
00:00:21,000 --> 00:00:21,920 
डेिलपमेंट फीस और उसके बाद  
 
18 
00:00:21,920 --> 00:00:22,990 
धीरे धीरे रे्य पािर 
 
19 
00:00:23,000 --> 00:00:23,880 
सप्लाई जो है िो 
 
20 
00:00:24,840 --> 00:00:27,320 
90 से 100 मेगािॉट तक जाएगी जो कक 
 
21 
00:00:27,680 --> 00:00:28,360 
चरणबद्ध तरीके से 
 
22 
00:00:28,360 --> 00:00:29,680 
 हम उसको बाद में करेंगे 
1 
00:00:00,200 --> 00:00:01,600 
िो गोंदपुर जर्यचंद का जो 
 
2 
00:00:01,600 --> 00:00:02,910 
 अपग्रेडेशन का काम है 
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3 
00:00:02,920 --> 00:00:03,640 
सबस्टेशन का 
 
4 
00:00:04,000 --> 00:00:05,280 
िो उसका पूरा हो चुका है 
 
5 
00:00:06,320 --> 00:00:07,280 
IPH का जैस ेमैंने आपको 
 
6 
00:00:07,280 --> 00:00:07,950 
 बतार्या िो काम 
 
7 
00:00:07,960 --> 00:00:08,880 
पूरा हो चुका है 
 
8 
00:00:08,880 --> 00:00:08,880 
पूरा हो चुका है 
1 
00:00:00,720 --> 00:00:02,000 
जल शक्लत विभाग को 
 
2 
00:00:02,040 --> 00:00:03,080 
िाटर इंफ्रास्ट्रलचर डेिलप  
 
3 
00:00:03,080 --> 00:00:04,000 
करने के मलए 
 
4 
00:00:04,280 --> 00:00:06,400 
अलग अलग पाकक  में लगभग हमारे 
 
5 
00:00:06,560 --> 00:00:09,000 
इसमें 3 कम्पोनेन्ट है एक 15 MLD 
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6 
00:00:09,160 --> 00:00:12,600 
जो िाटर सप्लाई करना है  डेली 
 
7 
00:00:12,760 --> 00:00:14,000 
उसके मलए अभी    
 
8 
00:00:14,240 --> 00:00:16,070 
43.85 करोड़ जो  
 
9 
00:00:16,080 --> 00:00:16,960 
सेलशन हुआ था 
 
10 
00:00:17,320 --> 00:00:19,640 
उसमें स े36.05 करोड़  
 
11 
00:00:19,640 --> 00:00:20,150 
जो है िो अभी तक 
 
12 
00:00:20,160 --> 00:00:21,120 
स्पेंड हो चुका है 
 
13 
00:00:21,520 --> 00:00:22,680 
और इसमें हमारे 
 
14 
00:00:22,680 --> 00:00:24,520 
 15 tube well इसमें इन्स्टॉल होने थे 
 
15 
00:00:25,000 --> 00:00:25,640 
12 tube well जो  
 
16 
00:00:25,640 --> 00:00:27,480 
हमारे मुकम्मल हो चूके है 
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17 
00:00:27,760 --> 00:00:28,760 
3 tube well का कार्यक जो अभी  
 
18 
00:00:28,760 --> 00:00:30,790 
चल रहा है तो आप 
 
19 
00:00:30,800 --> 00:00:31,800 
overall कह सकते की इसमें 
 
20 
00:00:31,800 --> 00:00:34,270 
 लगभग 85-90 % 
 
21 
00:00:34,280 --> 00:00:35,840 
 काम हमारा कंप्लीट हो चूका है 
 
22 
00:00:36,200 --> 00:00:37,280 
इसमें अब हमारी पक्म्पंग 
 
23 
00:00:37,280 --> 00:00:37,840 
 मशीनरी जो है 
 
24 
00:00:37,840 --> 00:00:39,800 
सममसकबल पंप इसके मलए लगने है   
 
25 
00:00:40,160 --> 00:00:41,160 
उसको हमारी बड़ी जल्दी 
 
26 
00:00:41,160 --> 00:00:42,990 
 2,4  5,6 ददन में हम 
 
27 
00:00:43,000 --> 00:00:44,200 
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 इंस्पेलशन इसकी कर रहे है  
 
28 
00:00:44,720 --> 00:00:46,280 
और जो सेक्न्ट्रब्ल मशीनरी है 
 
29 
00:00:46,280 --> 00:00:46,920 
जो पंप हाउस पे लगती है  
 
30 
00:00:46,920 --> 00:00:47,870 

िो कार्यक 
 
31 
00:00:47,880 --> 00:00:48,600 
हमारा आज की डेट में  
 
32 
00:00:48,600 --> 00:00:49,440 
चल रहा है  
 
33 
00:00:49,440 --> 00:00:50,070 
और राइक्जंग मैन का  
 
34 
00:00:50,080 --> 00:00:51,200 
 इनका इसका जो 14 
 
35 
00:00:51,200 --> 00:00:52,270 
15 ककलोमीटर की हमारी 
 
36 
00:00:52,280 --> 00:00:53,000 
राइक्जंग मैन थी 
 
37 
00:00:53,280 --> 00:00:54,400 
िो कार्यक लगभग हमारा 
 
38 

45220

Rohit Katwal

Rohit Katwal

Rohit Katwal



00:00:54,400 --> 00:00:56,360 
 80% के करीब कंप्लीट हो चुका है 
 
39 
00:00:56,760 --> 00:00:58,840 
और दसूरा कंपोनेंट था इसका हमारा 
 
40 
00:00:59,720 --> 00:01:00,080 
एक 
 
41 
00:01:00,600 --> 00:01:02,000 
जो 
 
42 
00:01:02,000 --> 00:01:03,240 
एडममतनस्टे्रदटि ब्लॉक है 
 
43 
00:01:03,560 --> 00:01:05,190 
उसमें 10,000 र्यूजसक के मलए हमने 
 
44 
00:01:05,200 --> 00:01:06,480 
िाटर सप्लाई प्रोिाइड करनी थी 
 
45 
00:01:07,040 --> 00:01:07,960 
तो िो लगभग हमारी  
 
46 
00:01:07,960 --> 00:01:10,270 
कॉस्ट है उसकी 12.89 crores 
 
47 
00:01:10,280 --> 00:01:11,080 
उसमें से 
 
48 
00:01:11,760 --> 00:01:12,800 
हमारा जो है अभी 
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49 
00:01:13,080 --> 00:01:14,600 
65% के करीब 
 
50 
00:01:14,880 --> 00:01:15,520 
अभी हमारा कार्यक  
 
51 
00:01:15,520 --> 00:01:16,710 
उसका कंप्लीट हो चुका है 
 
52 
00:01:16,720 --> 00:01:17,760 
उसमें कुछ ओिरहेड टैंक 
 
53 
00:01:18,240 --> 00:01:19,000 
की जो लोकेशन है थोड़ी 
 
54 
00:01:19,000 --> 00:01:20,030 
 ऑल्टर करनी पड़ी थी इस 
 
55 
00:01:20,040 --> 00:01:20,680 
िजह स ेिो थोड़ा सा  
 
56 
00:01:20,680 --> 00:01:21,720 
अभी डडले हुआ 
 
57 
00:01:21,960 --> 00:01:22,280 
बट 
 
58 
00:01:22,760 --> 00:01:24,000 
हमें आशा है की िो 
 
59 
00:01:24,280 --> 00:01:25,200 
हम अगले 3 महीने  
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60 
00:01:25,200 --> 00:01:26,030 
तक इस प्रोजेलट को भी 
 
61 
00:01:26,040 --> 00:01:26,840 
कंप्लीट कर लेंगे 
 
62 
00:01:27,360 --> 00:01:29,080 
तीसरा प्रोजेलट है हमारा 
 
63 
00:01:29,320 --> 00:01:30,800 
सस्टेनेबबमलटी ऑफ 
 
64 
00:01:31,480 --> 00:01:32,400 
दी इंफ्रास्ट्रलचर 
 
65 
00:01:32,400 --> 00:01:33,750 
 लर्योंकक हम ग्राउंड िाटर 
 
66 
00:01:33,760 --> 00:01:34,640 
एलसटै्रलट कर रहे हैं 
 
67 
00:01:34,640 --> 00:01:35,670 
 ग्राउंड िाटर 
 
68 
00:01:35,680 --> 00:01:37,160 
एलसटै्रलशन जैस ेकी 
 
69 
00:01:37,160 --> 00:01:38,840 
 हम 15 Tube well 
 
70 
00:01:38,840 --> 00:01:40,360 
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स ेहमें 15 MLD पानी 
 
71 
00:01:40,360 --> 00:01:41,960 
 हमें ममलेगा लगभग एक LPHS 
 
72 
00:01:41,960 --> 00:01:43,600 
जो है 1 MLD 
 
73 
00:01:43,600 --> 00:01:45,200 

जो है एक Tube well हमें 
 
74 
00:01:45,200 --> 00:01:46,400 
 डेली देगा 
 
75 
00:01:47,120 --> 00:01:49,760 
ऑलमोस्ट 25 LPS/डे 
 
76 
00:01:50,360 --> 00:01:51,920 
तो टोटल 15 MLD  
 
77 
00:01:51,920 --> 00:01:52,720 
जो रेक्लिरेमेंट है हमारी 
 
78 
00:01:53,080 --> 00:01:53,840 
उसमें से 
 
79 
00:01:54,680 --> 00:01:55,280 
हमें 
 
80 
00:01:55,600 --> 00:01:56,560 
लर्योंकक अभी ग्राउंड िाटर  
 
81 
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00:01:56,560 --> 00:01:57,830 
एलसटै्रलशन हमारी 
 
82 
00:01:57,840 --> 00:01:59,760 
जो 56% की अभी हुई है 
 
83 
00:01:59,760 --> 00:02:00,710 
 आज की डेट में िो 
 
84 
00:02:00,720 --> 00:02:02,240 
सेफ कैटेगरी में है बट 
 
85 
00:02:02,480 --> 00:02:03,440 
even then उसको 
 
86 
00:02:03,720 --> 00:02:04,680 
सस्टेन करने के मलए 
 
87 
00:02:04,680 --> 00:02:06,800 
 लॉन्ग टमक सस्टेतनबबमलटी मेजसक 
 
88 
00:02:07,360 --> 00:02:08,920 
में हम हमें एक प्रोजेलट 
 
89 
00:02:09,560 --> 00:02:11,240 
11.75 crores का िो भी 
 
90 
00:02:11,520 --> 00:02:12,360 
इंडस्ट्री डडपाटकमेंट 
 
91 
00:02:12,800 --> 00:02:14,360 
स ेहमने सेंलशन करिार्या हुआ है 
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92 
00:02:14,680 --> 00:02:16,920 
तो उसके उसमें हम कुछ तो जो हमारे 
 
93 
00:02:17,400 --> 00:02:18,000 
पॉन्डस है 
 
94 
00:02:18,280 --> 00:02:20,040 
उनको ररज्र्यूमेनेट कर रहे है 
 
95 
00:02:20,360 --> 00:02:21,560 
लगभग 5 पॉन्डस का कार्यक 
 
96 
00:02:21,560 --> 00:02:22,630 
 अभी हमने शुरू कर 
 
97 
00:02:22,640 --> 00:02:23,920 
ददर्या है और 
 
98 
00:02:24,640 --> 00:02:26,160 
3,4 पॉन्ड जो है हमने अभी  
 
99 
00:02:26,160 --> 00:02:27,680 
डेिलॅप करने नए जो की 
 
100 
00:02:28,280 --> 00:02:29,240 
इन दी विमसतनटी ऑफ़ 
 
101 
00:02:29,680 --> 00:02:30,960 
जो हमने Tube well लगारे्य है  
 
102 
00:02:30,960 --> 00:02:32,030 
उसकी विमसतनटी भी 
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103 
00:02:32,040 --> 00:02:32,800 
करेंगे ताकक 
 
104 
00:02:33,120 --> 00:02:33,600 
जो 
 
105 
00:02:34,000 --> 00:02:35,200 
ground िाटर एलसटै्रलशन को जो  
 
106 
00:02:35,200 --> 00:02:35,750 
कॉम्पैलट  
 
107 
00:02:35,760 --> 00:02:37,600 
ककरे्य जा सके 
 
108 
00:02:38,400 --> 00:02:39,240 
इसके तहत 
 
109 
00:02:40,880 --> 00:02:42,360 
हमारा टोटल ममलाके 
 
110 
00:02:43,320 --> 00:02:45,590 
68.49 crore जो हमें सैंलशन हुआ 
 
111 
00:02:45,600 --> 00:02:46,840 
है उसमें से लगभग 
 
112 
00:02:46,840 --> 00:02:48,640 
47.6 crore जो हमें 
 
113 
00:02:48,840 --> 00:02:50,720 
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Annexure: A/9 
True Copy of the Tender Document for 287.57 crore by HPSDIC 
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